IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERABAD
*kk

R.A. 7/98 in ° |

C.A.1538/97._ Dt.

: HYDERABAD BENCH

P.E,V.Prasad .

1. The Chairman, Teleéom Commission,
Sanchar Bhavan, 850, Ashoka Road,
New Delhi-1, :

2. The Sr.Director General (BW),
Dept. of Telecommunications,
Sanchar Bhavan,

20, Ashoka Road,
New Delhi-1,

3. The Chief General Manager,
Telecommunications, AP Circle,
Door Sanchar Bhavan, Nampally,Road
Hyderabadel.

4, The Chief Engineer, Telecom,
Civil Zone, 5~1-885, Koti,
Hyderabad-95,

5. The Superintending Engineer,

Telecom Civil Circle,
Chikkadpally, Hyderabad-20.

Counsel for the applicant

Counsel for the .respendents : Mr.J.R.Gopala Rao, Addl.0GSC.

CORAM: -

.. Respondents,

Mr.S.Ramakrishna Rae

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B.S.,JAI FARAMESHWAR :

5

-MEMBER {JUDL,)

Applicant.
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ORAL ORDER (FER HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)

Nene for the applicant. Heard Mr.J.R.Gopala Rao,

learned couhsel fcr the respondents.

2. The applicant in the OA has filed this RA for correcting
the date cf assumption pf higher respensibility and duties as
Asst. Engineer (Civil) {(Asst. Surveyor of Works (C) as designated)
w.e.f., 6-3-92 consequent c¢cn his vertical prcmetion for all
pﬁrposes and és such he is entitled for all purpcses. He further
submits that he had inadvertantly mentioned in the prayer as
w.e.f., 4-11-96 instead of 6-3-92. Jlence he wants the ccrrection
in the judgement. The judgement is very clear it only directs
the-respondents to dispose cf the representatioﬁ of the applicant
dated 1-2-95 keeping in mind the observaticns made in OA.1536/97
within a period of two months from the date of receipt of a cépy
of that order. No where it is stated ipn the judgement that he has
gnéé assuﬁed the highef responsibility on 4-11-96 except in thé
reproauction of the pra?er in para-1. ?he respondents are at
liberty toc check the correct date and dispcse of-his representation
on the basis of the ccrrect date available on record, 'In our opini
there is nothing preventing the responderts tc take the correct
date as recocrded in the cfficial records of the applicant. Hence
we @o nct see ‘any need tc review theljudgement passed on 22-12=27
in this Oa. Hence the RA is diéposed of with the above direction.
3. Though the learned counsel for the respondents requested

time to file a reply, we do not see any reason to give any time

in view of the observaticns made as above, No costs.

-/Q’I:GEMBER(_JU'DL. )’ MEMBER ( ADMN. )
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L Datéd : The 6th March, 1998. '
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